
' 	 CENTRPL AO1INISTRTflJEThIB1,AL 
BANGALORE BENCH 

Commercial Complex (BOA) 
Indiranagar 
Bangaloro -, 560 038. 	- 

Dated z 	
1989 

IA II IN 	PPPLICAT ION NO (s) 	677 & 67$ 	/ •y() 

W.P.NO (D) 	- 	-- 	I 

pp1icant C.) 	 Respondents 

Shri K. Prahiad Rao & sin 	V/s 	The Secretary, Departs.nt if Pests, 
New [k.1hi & 2 Or. 

To 

Shri K. Prahld Ma. 

Shri 	Cshwar.ppa 

(Si Ne.. 1& 

Cf. Shri M. Ma9havendrs AChar 
*dv.cat, 
1074-10751, 4th Cries, 2nd Msjn 
Srs.njvas.na9ar II Ph... 
$sngaisr. - 560 050) 

Shri M. Raghevendra Achar 
Adv.c*t. 
1074-10759  4th Crass, 2nd Main 
Siesnivasanagar II Phone 
Sangai.r. - 560 050 

The Secretary 
O.artm.nt of Past. 
Oak Tar Ihavan 
New Delhi - 110 001 

The P..t Mactar General 
Karnateka Circle 
B.ngal.re  - 560 001 

The Sub-Rec.rd Officer 
flp95 tQ$ Divi.i.n 
Shiasga 

Shri M. Vssjdsva Rae 
Central G,vt. Stng Counsel 
Hj1h C.urt $uildinq 
Sangal.rs - 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith a copy of 0FDER//*2DIX 

passed by this Tribunal in the above said application(s) on  

-. I(IIL) 



IN THE CENTRAL ADMINISTRATIVE TII8UNAL 
BANGALORE BENCH p BANGALORE 

DATED THIS THE 3RD NOtl(MaER 1989 

PRCSENT$Hon'bls 3ustice Shri 1.5. Ptteswemy I 	Vice—Chairman 

Hon'b].. Shri P. Srinivaean I 	Rember (A) 

PLIçATION NDS477 AND 678/87 

K. Prahied Rac and another 	•.• Applicante 

(Shrj M.R.Achax •, Advocate) 

V. 

The Secretary, Department of Poets and others .., Resporid.nte 

$Shri M.Vasudeva Ra ... Advocate) 

ORDERS ON I.A.No,2 p Aolicattcn to recall our pr: 

In this l.Ao the applicants in A No.677 and 678/87 have 

moved to recall our order made on 25.8.1987 and hear their 

applications on merits. 

2. 	The applicants in A No.677 and 678/87 who were working as 

Extra Departmental Agents (EDA) and Short Duty Sorting Assistants 

(SUSA) approathed this Tribunal along with many others to 

coneider their cases for zsgulerisation as SOSAs. Theee 
e 

applications and the connected applications come up before 

us on 25.8,1987 for final hearing. On hearing the learned 

counsel for the applicants and others we were inclined to 

dppt the submission made for the respondents noticed at par. 

9 of our order. On that we asked the applicants to sake 

.e choic, either to continue as a EDA. or SOSAs. On this the 

applicants who were present in court, through their learned 

counsel Sst. Yuna Sridharen stated before us that they 



O 

On the basis of this order, the applicants have sought 

for recalling the order made by us. 

4, In resisting IA No.2 the respondents have filed their 

reply, In their reply the respondents have asserted that 

the applicants gave an undertaking before us and the some 

had been correctly recorded by us in parq 10 of our order and 

on that basis only we dismissed their applications, On 

these grounds the respondents urge that we should not 

recall our order, 

Shri MeR. Achar, learned counsel for the applicants 

dose not deny that the applicants gave their undertaking 

before us and the same has beencorr.ctly recorded by us. 

But he contends that on that basis itself their applications 

should h not have been diemiseed without examining their 

caee on merits since there was no bar against their holding 

two Øciets at one and the same time, 

Shri A , Vaeudsva Rao, learned counsel for the respon-. 

dents contends that when once we find that the recordings 

was correct then there is no reason to recall our order on 

any grounds urged by Shri Achar in this application. 

We have noticed that we were inclined to accept the 

' 	t,\ submissions of the respondents that a per'on cannot hold 

H 	 poets at one and the same time viz, as EDA and 505*, 

On that basis only we invited the applicants to make a 

s.) 	choice to which they aede a choice. Shri Achar does not 
4I 	 -'.p 

dispute that we have correctly recorded their undertakings. 

If that is so then we do not find any justification to 

recall our order on the grounds urged by Shri Achar in 



* 

the.. applications. 

$. In the light of our sbcve discussion we hold that 

this IA i0 liabl, to be r.3.ctsd. We, thuefor., re,1.ct 
his I .A • with no ordu as to costs. 

F 
4 	
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VICE CHAIMAW/ 	 NE8ER (*)'Y' 
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